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(b) if so, the details thereof; and

(c) the action being taken py Gov.
ernmeng thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes.

(b) The Government of Rajasthan
hag deposited in July 1980 the cost of
conducting the Engineering-cum-
traffic survey for diversion of rail-
way line outside Bikaner city.

(¢) Survey is being teken up
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Ernakulam-Cape Comorin Line

4514. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of RAILWAYS be pleased tg state:

(a) whether Government are aware
of the necessity of doubling the rail-
way line betwcen Ernakulam and
Cape Comorin; and

(b) if so, the action taken by Gov-
ernment regarding the doubling of
the line?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). There is
no proposal to undertake doubling the
railway line between Ernakulam and
Cape Comorin at present,

Theftg and pilferages in Parcel Office
in Delhi

4515. SHRI DAYA RAM SHAKYA:
SHRI R. P. SARANGI:

Will the Minister of RAILWAYS be
pleased to lay 5 statement showing:

(a) whether it ig a fact that thefts
and pilferages in Parcel Office, Delhi
Main Station are on the increase with
the connivance of staff;

(b) if so, whether it ig also a fact
that gome of the staff both class IIL
and IV were ordered to be transfer-
redq out of Delhi at the instance of
C.LB. of Railway Protection Force,
Northern Railway in 1971.72;

(c) it so, whether such orders were -
allowed to rest; and ST
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(d) whether the administration now
propose to enforce these orders in the
context of avoiding heavy claims?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
'THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No. The number
of caseg of theft and pilferages re-
ported has decreaseq to 31 during
January-October, 1980 against 104
such cases during the corresponding
period of 1979.

(b) Yes. 7 Parcel clerks ang 14
Parce]l Porters were ordered to be
transferred out of Delhi.

(c) 3 Parcel clerks and 6 Parcel
Porters carrieq out the transfer
orders. The orders in respect of the
rest of the staff were cancelled as
subsequent reports revealed their non-
involvement in thefts

(d) Does not arise.

Racket in permission to clear hard
Parcely by Mail/Express trains

4516. SHRI DAYA RAM SHAKYA:
SHRI R. P. SARANGI:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that a
racket in the matter of grant of per-
mission to clear hard pareelg by Mail/
"Express traing had been going on at
Delhi Main station in a collusion with
unscrupulous agents for the last four
Yyears,

(b) it so, the number of such per-
missiong granteq by Station authori-
tieg during this period and number of
harq parcels cleared by Mail/Express
trains;

(c¢) whether these permissiong so
granted were justified in each case;
and

(d) if not whether the administra-
tion propose to cet this case investi-
Epryeh Viglncs Depsriment!
.B.1.?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (d). Informa-
tion is being coltecteg and will be
placed on the Table of the Sabha.

Shifting of Parcel Clerks

4517. SHRI DAYA RAM SHAKYA:
SHRI R, P. SARANGI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that orders
were issued by the Divisional Mana-
ger, Northern Railway, New Delhi, for
the shifting of some parcel clerks
working in the administrative section
of the Chief Parcel Clerk’y Office,
Delhj Main Station in October, 1980
on the grounds of long stay etc.;

(b) if so, whether this orders were
subsequently cancelled;

(¢) if s, the reasons for cancella-
tion of the saig orders; and

(d) whether Government propose to
review, the cases in order to clean the
administration? '

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Yes.

(b) No, the orders have however
been pended and the matter is under
examination.

(¢) and (d). Do not arise,

e

Improvement and Repair Works
sanctioneg in Maharashtra

4518 SHRI A. T. PATIL: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to lay a stabement
showing:

(a) what are the improvement and
repair works sanctioned by the Gov-
ernment of India ag “Inescapable
Works” in Maharashtra for the year





